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LATHI-CHARGING OF DEMON-
STRATORS INSIDE PARLIAMENT
STREET POLICE STATION—(Contd.)

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): Madam Vice-
Chairperson, a short while ago I got-inforamtion
from my colleague, Shri Bar-nala, that in this
House an issue regarding a demonstration in
Delhi being lathi-charged was raised and that
the Chair desired that I should make a
statement before the House adjourns. I
immediately called the Commissioner of Police,
Delhi and got the broad facts and all the
details. It is not a prepared statement. But
whatever I have been able to gather, I would
like to place before the House.

I am told that this morning several
thousand activists of the Youth Congress or
the NSUI -- whatever organisation it was —
demonstrated at the Jantar Man-tar. They
were protesting against the raising of the
retirement age from 58 years to 60 years.
There were two cordons. The demonstrators
broke those two cordons and courted arrest.
Those arrested were taken to the Parliament
Street Police Stations and detained under
Section 65 of the Delhi Police Act. After a
short while, they were released. After their
release was announced, they started going out.
It was only in the process of going out some
of them suddenly started pelting stones at the
police there. Then there was a kind of clash
between the police and the demonstrators
who had been released by the police. Their
release had been announced.

As to what shape it exactely took, the police
informed me that the situation became so
unruly that the police was constrained to resort
to a mild lathi-charge and tear-gas shelling as
also water cannons. As a result of this, seven of
the demonstrators and 12 policemen have
been injured, though none of them was injured
seriously. These are the essential facts that I
have been able to gather from the
Commissioner of Police, if the House so
desires, I will make a detailed statement
tommorrow
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SHRI GHULAM NABI AZAD (Jammu
and Kashmir): Madam, we don't have any
objection to the arrest of the demon-stators.
But students and youths were beaten up
inside the Police Station. We are very much
concerned about it. That is very objectionable.

SHRI S. S. SURJEWALA (Haryana):
Madam, I would like to seek one clarification.
(Interruptions).

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): The Minister has said that
...(Interruptions).

SHRI VAYALAR RAVI (Kerala):
Madam, I would request the Home Minister
to inquire into the matter. An MLA Shri Jai
Krishan's hand has been broken by the police.
I had also been a Home Minister. The police
always gives its own version. It is for the-
Home Minister to find out the real truth. That
is the main point. They always try to defend
themselves. Twelve policeman can go to a
hospitlal and then they can say that they were
seven and we were 12. This is a trick of the
police. Both of us know it. I want him to find
out the truth. We would like to know: What
actually happened and why were they beaten up
without any provocation?

SHRI S. S. SURJEWALA: Madam, I
would like to know from the hon. Home
Minister: Since when is he depending upon
only the Commissioner of Police for seeking
information about public demonstrations, lathi-
charge, etc? He, as a Leader of the
Opposition, and his party have always been
taking a stand that the police version is
nothing. Has he not got any other source from
where he can know the truth as to what
exactly happened and what the police did?
The police version is always one-sided. They
will never admit that they are at fault.
Actually, very young people have been treaded
very shabbily and they were beaten up by the
police. This is a cock and bull story that while
they were going out after the release, they
suddenly started pelting stones. How can it
be? If the police says that while they
were
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coming in a procession, they pelted stones,
then somebody can believe it. But it is not
believable that when they were going out
after their release, they started pelting stones.
How can it be? They are not mad. Therefore,
the police version is not enough. We would
like to have more information about it from
other sources.

SHRI GHULAM NABI AZAD: Madam,
as the hon. Home Minister has expressed, it
will be desirable to have a full-fledged
statement tomorrow instead of just going on
the basis of the telephonic, conversation
between the hon. Minister and the
Commissioner of Police. It will be
appropriate if we have a full-fledged
statement from the hon. Home Minister.

SHRI GURUDAS DAS GUPTA: Madam,
there have not been too many such occasions
in the past. I have been in Parliament for a
pretty long time. Mr. Advani is here for a
longer period. There have not been such
occasions in the past and even if there were
any, there have been too few. In the city of
Delhi, in' everybody's presence, the people
were pelting stones at the police station. How
many stones they could have got at the
Parliament Street, I do not understand.
Probably, they were having stones in their
pockets. That is a different story. I would like
to know what the immediate provocation was
for pelting stones. Then, I may have to
conclude that these students being of the
Congress party were deliberately sent by Mrs.
Sonia Gandhi to pick up a trouble with Shri
Advani. That is the political conclusion.
Anyway, I don't like to go into that. What I am
saying is that Mr. Advani knows the police too
well and he has his own people in the police.
Without depending exactly on the version as
given out to the Minister, let him take the
trouble of finding himself in the way he can
because the police does not belong to the BJP
or the Congress. Police belongs to police.
They have the inherent capacity of inventing
stories and coming out in defence in support of
what was done. I would im-
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plore upon the Minister to find out the fact as
it happend.
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SHRI NILOTPAL BASU: Madam, I have
just one more point to add. The hon. Home
Minister has been kind enough to assure the
House that he will make a full-fledged
statement tomorrow in the House. So, we can
clarify whatever doubts we have. But what
we are really concerned about is the act itself,
the act of lathi charge and that too within the
police premise's. It is violative of the
fundamental right of the freedom of as-
sociation and the freedom of expression. This
is what concerns us. Now, whatever be the
police version, the Government will
definitely have to ensure that if there is
curtailment or infringement of the fun-
damental rights, there should not be a
recurrence of this kind of an incident in
future.
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You cannot justify if there is something
wrong which has been committed by
invoking what has been done in the past. |
think this is a very, very weak argument of
those people whose case is indefensible. I
think the hon. Home Minister has assured the
House. He will definitely re-assure our
confidence that we continue to be a
democratic country where the fundamental
rights enshrined in the Constitution will be
ensured. Thank you, Madam.
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SHRI VAYALAR
Madam,... (Interruptions)... We
aggrieved party. (Interruptions)

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): Pltose sit down. Mr. Vayalar
Ravi, please sit down. I have not allowed you.
(Interruptions) ....Please let him have his say.
(Interruptions) No, this islfeunfair.

SHRI O.P. KOHLIL: Madam, I am not
yielding. I  have not completed.
(Interruptions)

SHRI O. RAJAGOPAL (Madhya Pradesh);
He also has a right to speak.

SHRI O.P. KOHLI: , I have not completed.
(Interruptions)

i TR0 0GR a1l : U S9! B A
AR 87

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Surjewala, let him have
his say. You sit down. You had your say. Now
let him say what he wants to say.

SHRI VAYALAR RAVI: He cannot justify
the lathi-charge. What do you want to do?

RAVI:
are the
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THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): Surjewalaji, please sit down.

SHRIMATI SHABANA AZMI
(Nominated): Madam, as somebody who has
taken part in several demonstrations and has
been the victim of trumped-up charges by the
police, I would join my colleagues in
expressing my scepticism at * the fact that a
mild lathi-charge can lead to the fracture of an
arm.

The right to protest is something that is
democratically given to us. It is extremely
important that very clear orders from the top
are given to the police as to how they are to
deal with these demonstrations. So, I would
join my colleagues in asking that a
fullfledged statement be given by the hon.
Home Minister tomorrow.
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SHRI OSCAR FERNANDES
(Karnataka): Madam, I think there was an
action plan and according to the action plan
the lathi charge was done. The Rapid Action
Force was deployed. People were lathi-
charged inside the police station. The Youth
Congress President was targeted. There was
an attack on the Youth Congress President
himself. 1 don't believe that the Youth
Congress President could have gone violent
inside the police station. Our youth had to
surround the Youth Congress President to
save him from the attack.

Then, the injured were not taken to the
hospital. The first duty of the police was to
rush those people, who were beaten inside the
police station, to the hospital, which was not
done.
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I am happy that the Home Minister has
come forward to say that he is going to make
a statement tomorrow. But we demand that
all the facts should be placed before the
House.

IYFHTEAE (P RIS WIOS) TN
AT ST, 3T ST AR | After that we will

conclude.

#} T AT : 3R MY JgAfT § AT H
I g e @ @gm &
. (SEHF)...

IYFHTEAE (FARY IR WIS) : FSaawm
TR BI TR 2, Sh! F& He o7 |

#ft T AT (SR USY) : § I8 Pl
FrEar o7 fh R aRE 9 e IeHiae Jre
S BT T Bl R, g8 gUiaYul § | H e
DR TSN § b STd TR T8 |31 1 I8 W
B {1 & Bl a8 396 IR H [ SR
T <, I 9% 34 31D AR T Bl
PIg AALIDHT Ta! ol | AP 19 Bl TR
q1a 3T & A ol R A e B8 | 6
39 R 989 81 W21 & ART 31 &) g & f
AHGT [ HA St 7 S 7oy fRy ¥, S W
g @t Ry & fauer & < &) fava
T8 2 | 78 w3l off 39 faen A fqem o) o {6
SI9 I8 379 ke 2 31V d1 T 98 Bl
ST &R B a1 A A BRP IRA? /T
39 FI9 IR D3 SR Sid R B 91
ST AT ¥ 3T Whdll 87 R T W B
SR et STl J Sa 3resT 81T |

IT[HTIE (FART AR WI9S) : G357 T
R g @1 A N 2 IR AR A S
A FE 90 8, IT@! ad W g T
T W €l gAR T8 W3l St 7 ®eT b
o 3y faam wede & e gt SufRra
B @1 3R § J8f IR IuRRT ganl § | aifeb
A U R TSGR A4 TS T & | I
o1 et &) oo gfer e R @1 gerrar,
I S S TSR el 98 STHaR

[RAJYA SABHA] Inside Parliament Street 404

Police Station

I wed # €Y ® 3R T & S FET ¥
& 48 SRy & ferg # yRT i ST <=1 =g
TE AIH! AFART A, H Dol AT & AH @
FTE 1 And this is fair enough. 31TS 1% g&¥ &9
ST B BT ¥pT &I BT AMRY | 3BT YL
FIRfbber=T BN | /31 St 39 P8 HEAl
T ? 3719 AT |

i AT o1 STTSATon : HEIGAT, § ST el
= 6§ W $© THI BIS HIP S 50 ATl §
e THY et 3§ BT § | 3| IR 39 TR b
TERIT H | o BT AR 37T 5, FREBART g%
2 3R Sl I I A 3MTeIhT 2 arse Yfory
IR, S TEMET S 7 Feh Bl g8 RAReH
I &, offh] a8 I Bl §Y 1 JMu
Fifeq fam 8 o #9754 379 9319 H I &1
i P STTP! g1 &1 o A T4 o &, I
T 2 | U 81 a1 UR SARIDT The B s [ a8
BeH & d18 g3l I1 3 BTl | I aR H T H
ITH a1l Si9E By O 6 e 9y smoe
e @l, f&a wa ARGAR &), e a1g
BIS1? THD! I RIS B USdl § |8 W H7
T 3R S MR W g o1 s e ard
1 Dl & e ¥ 98 Wl § ok gifery gfer wr
JMMHT HXF Fem & AR I8 Fed | ¥ amy
Yferd b1 avET adl R & BH i & 37
gTdl e e a1 b | H A1 g e R
T W AT W B 319 T I8 WE ¥ 3R fIwR
J H I AAGRT BB AMIS AF MG
D, T H Yo H B TP AR fagm o |

IS (FART AT WIOS) : Iga-984
ggarg JA1 Sf T P i gw H & I8
ATeara fer o1 SR sl g1 o & fb aga
AfF 9B I W @i 7 B §Y Bl HAT SN ofq
AT WIS Y&l TR <1, ST MYR W Al
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closed...(Interruptions)...

SHRI JOHN F. FERNANDES (Goa):
Madam I want to know whether the police
themselves were invloved in stoning.
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THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Fernandes, please sit
down. No more discussion on that please.

Would the Members like to sit for
discussion on the General Budget beyond six
o'clock or we can take it up tomorrow-

SOME HON MEMBERS: No, no.
Take it up tomorrow.

SHRI PRANAB MUKHERJEE (West
Bengal): For discussing the General

[8 JUNE 1998] Inside Parliament Street 406
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Budget, we will sit beyond six o'clock
tomorrow.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): If the House so agree, we will
adjourn now and take up the Budget
Discussion  tomorrow  ...(Interruptions)...
Okay. I adjourn the House till 11 a.m. on
9.6.1998.

The House then adjourned at twenty-
nine minutes past six of the clock till
eleven of the clock on Tuesday, the 9th
June, 1998.



